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ORDER 

 
Per Dr. B. R. R. Kumar, Accountant Member: 

 
 The present appeal has been filed by the assessee against 

the order of ld. CIT(A)-23, New Delhi dated 06.12.2019. 

 
2. The assessee has taken the main issue of notice u/s 

143(2) of the Act and also non-accepting the additional 

evidences filed before the ld. CIT(A). From the paragraph 6.2, 

we find that the ld. CIT(A) has not examined the Assessment 

Order regarding issue and service of notice u/s 143(2) of the 

Act from the records except relying on the first paragraph of the 

Assessment Order. Hence, we hereby set aside the issue to the 

file of the ld. CIT(A) to factually examine the issue of service of 

notice u/s 143(2) from the assessment records and also to 

consider the additional evidences filed by the assessee in 
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relation to provisions of Rule 46A and adjudicate the issue de 

novo.   

 
3. In the result, the appeal of the assessee is allowed for 

statistical purpose. 

Order Pronounced in the Open Court on 11/08/2023. 

  

 Sd/- Sd/- 

    (C. M. Garg)        (Dr. B. R. R. Kumar) 
 Judicial Member                                 Accountant Member 
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